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Date of Order: g._ig.gs

Soitwedn:

P.Ananda Reddy. . N >

> Applic aqt R
and
1, The Sub Divisional Officer
Telecom, Anakapalle-l.
2., The Telecom District Manager,
Visakhapatnam-020. . .

3. The Director-General,.Telecom,
‘Union of India,New Delhi-l.

Respondents.
“or the szplicant 3~ Mr. C.Suryanarayana, Advocate,

- For the Fegpondents: Mr. N.,R.Levraj,

.51 JARidd . CGEC

HORAIT: - - S e TR g T oy .
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THE HON'BELE. MR.RARAIGARACAN : MEMSLR(ADMN)
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The Sub Divigional Officer, Telecom,
Anakapalle-1., _

The Telécom Distfict Manager, '
Visakhapatnamy20,

The Edrector-general Telecomn,

Union of India, New Delhi-~-1.

One c0py to Mz.cC. Suryanarayana, Advocate, CAT. Hyd
One c0py to My, N. R, Levraj, Sr. CGSC CAT.Hyd

One spare. 00p§; -
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0.A.No0.116%9/95. Date: 9.10.95.

casual mazdoors,&n}wLML . gymij__.,,_———dF”
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INTERIM ORDERS
{ as ser Hon'ble Sri R.Rangarajan, Membcr(Administrative) ¥

Notice Before admission.

L] 4

2. The appllcant who 15 casual Mazdoor unﬁcf R=1
was served with a notice Annexure Ayt dated 6. 9 1995 retren-
ching him from service for want of work, The applicant's
counsel submits that there ard juniors to him at S1.K0.10%2

o 116 as can be seen from the seniority-list appended to
the OA at Paege-1l who are continuing in service. Hence, it
is cont=nded by the applicant's counsel that he is not

junior-most to pe retrenched for want of work.

+

3. The l=arned Standing counsel for the responients

submitted that there is no work and his retrenchment is in

order and the seniority is decided on the basis of the total P
: —

number of days of work put in by the agplicant. This is the

point for consideration by R-2.

4, Though an order dt. 29.9,.95 was issued to prodube
the latest seniority list, the same was not produced. In

view of the above, the following interim direction is given:-

R~-2 should check us whather the applicant is
junior-most to be retrenched or his- juniors were also retren-
chad for want of work. If on that basis if his juniors are
continued as Casual Mazdoor the applicant should also he
continued, In case he is retrenched for want of work and
none of his juniors are also continuing he may be considered
in preference to nis retrenchsd juniors and frashers for

re-engagement whenever there is need for seengagement of '

( R.Rangarajan) .

: Member (Admn.) | g.

Dated 9th October, 19%95. .
Osen court dictation.

vsn/grh. %(’ OV&Q
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COMPARED BY - APFROVED BY -

IN THE CENTRAL ADMINISTRATIVE THIFUNAL

FYDERABAL. BENCH AT HYLRRABAD

THE HON'BLE MR.JUSYICE V.NEELADRLLAD
' . VICE CI: IPMAN

o "
THE HON'BLE MR.R.RANGARAJAN sM(A)

DATED: @\ -6 ~1995

ORDER/J ULGMENT -

MUAI/RQ_.ZLQ/C.A.NO. '

in

C.h.o. ibg [AS

T.A.No,  (W.P.No, D)

Admitted-—td- Interim directions

Issued., .

Allowed. o
Dispojed of with directions.
Dismidsed.-

Dismigsed as withdrawn.

' Dismigsed for default.

Ordergd/Re jected,

No order as to costs. .

' Cantral Administrative Teibuasl
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